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New Delhi: this the 7/~  day of September;200 03
HON'BLE MR+S:R¥ADIGE;VICE CHAIRMAN ()%
HON 'BLE DRGAGVEDAVALLT,MEMEER (3)

1. pale Ramy :
s/o Sh.Ram Chandersd

-

1]

2. Rameshuary
s/o ShiMatphers

3¢ Davendery N
s/o shJKunuwar palyt

All c/o Carrizge, UWagon Dep tts,

01d Delhi Railuay Sta’c.ion"’;:-
vorking as Safaivalas veessApplicants

(By Adwocate: Shri DINGoverdhan )

s i
Vgrsus’

3

1. Union of Indiay
through Secretaryy
Ministry of Railwaysy
New Del hi’

2. Senior Divisional Personal Officery

ORM Office, -
New DBlhi." ."....Ree’pondents;;'i

(By Advocates Shri R.L.Dhawan)
ORDER %
Mry S RAdige, VC(A)

Applicants impugn respondents! order

dated 1 3:3:57 (Annexure;h) and seek regularisation

im suitable Class II‘I Postss They also seek

_quashing of the order by which their pay has been

reduced and claim difference in pay and pay

protection in the saic Class III Posts.
24 Heard both sides!

3 As per their avement, applicant No,1 was

L7



recruited as a Gangman on 15{777 and was promoted as

Hammeman(a Class III Post) in 1985 Similarly
Applicant NoT2 was recruited as Gangman in 1981 and was
promoted as Hammemman in 19845 uhile Applicant Nou'3
was recruited as Gangman in 1977 and was promoted as
Blacksmii;}\‘(also a Class III Post‘)‘ in 1979 Applicants
state that they all uere working on Class III Post

but by impugned order dated 131397 have been recrui ted
as Safaiwalas uwhich they oonbe‘nd is illegal§5 arbi trary

and violative of Articles 14 and 16 of the Consti tutions

4 Re spondents? 1e tter dated 115124197 (AnnexurezR 1)
uhich applicants haw not impugned,and indeed not filed,

reveals that applicents were initially appointed in

Construction Organisation and hawe already been

requl arised in Class IV in Delhi Division aftsr Screening)
because they wer® rendered surplhs in Construction
Clrganisation7 and bave t_)een‘posted as Cleaners‘(séfaiualasj

in C & W,Department? Indeed the impugned letter dated

1333597 only'ref‘ers to their further posting against

existing vacanciesy

5, As applicants already stahd regul ari'sed in
Class IV Category, the impugned order dated 13397
ua;rants no i-n'terf’erenoe at this stagey In so far
as_applicants-; claim for absorption in Class 111

technical posts such as Blacksmith etc, which applicants

» o
were holding earliery is concernedy the same is possible

only against available vacancies in the appropriate
quota in accordance with rules and instructions and subject
to applicants?! eligibility and seniori ty%]
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6 fpplicants in their affidavit dated 65§99
statad that there are several 'posts of Hemmemmen/
BXacksmi th under Delhi Division against which

applicants could be accommoda tedd

This OA is disposed of with the direction

‘that in the svent applicants furnish details of

thess uaﬁanbies to respondents within 2 months from
thedate of receipt of 2 copy of this erder, respondents
should examine the question of absorbing them against
these vacancies prdvided and to the extent that

thay fall uithin tl‘é appropriate quo ’?;2 in accordance -
with rules and instructions and subject to applicantsi
own eligibility and senlority for such absorp tionfy

within 4 months from the date of meeipt of their

representa tions

g4l " The OA is disgposed of in tems of para 7

above? No costsy

I Ve doedn Al

( DRIAZVEDAVALLI ) ( S RSADIGE )
MEMEER (3) .- ‘ VICE CHAIRMAN(A)
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